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thorois g nassed by Rajya Sabha, be
taronto Jonsderation.”

The motionwas adopted
MR CHAIRMAN: The House willnowtake
upciause-by-clause consideration of the ill.
There a: 2noamendments tothe clauses.
The guestinnis;
“That ciause 212 44 stand part of the Biil.”
The mohonwas adopted
Clauses 2to 44 were added to the Bill.

MR. CHAIRMAN The questionis

“Thatthe first Scheduled andthe Second
Schedule Stand part of the Bill”

The mation was adopted

The First Scheduled and the Second
Schedule were addedtothe Bill.

MR. CHAIRMAN: the Questionis:

“ThatClausel, the Enactingformulae and
the longtitle stand part of the Bill

The motion was adopted

Clauyse 1. the Enacting Forumla andthe long
Title were addedto the Bill

KUMARI SELJA: Ibegtomove;
“That the Bill be passed.”
MR. CHAIRMAN: The questionis
“That the Bill be passed.”

The motion was adoplad.

MAY 13,1993

Re: CentralLaws (Extention 336
to Arunchal Pradesh) Bill
MR CHAIRMAN (Shri Shared Dighe): We
putoffit, no. 11 forsometime and now we are
takingupitemno. 12.

16.45hrs.

CENTRALLAWS(EXTENSIONTO
ARUNACHALPRADESH)BILL

AsPassedbyRajya Sabha

THE MINISTER OF STATE IN THE
MINISWTRY OF HOME AFFAIORS (SHRI
RAJESH PILOT): Mr. Chairman. Sir, | begto
move:

“Thatthe Billto provide tor the extension of
certain Centrallawstothe Stateof Aruancnal
Pradesh. as passed bv Rajya Sabha. be
takeninto consideration.”

The Bill seeks to provide for extension of
certain per-construction Central laws to the
Statesofar.

Aruanchal Pratleshis most composed ot
the hill areas eartier known as North East Tracts
inhabitedby severaltnbes. These areas were
separated fromthe then Danmangand Lakhimpur
district of the Province of Assam in the year
1914, under the Assam Fronter Tracrs Hegula-
tion, 1880. Inthe year 1937, the said Frontier
Tracts came to be known collectively as the
“Excluded Areas” in the province of Assam
under the Govemment of India (excluded and
partially Excluded Areas) Order, 1936 issued
under the provisions of the Government of India
Act, 1935. The Central laws would apply tothese
areas in the pre-Constitution days only if
sepcifically extended by the Govemnor.

When the Constitution of India came into
force on 26thJanuary, 1950these areas were
covered by the provisions of the Sixth Schedule
tothe Constitution, which providedfor consider-
ably greater autonomyto Tnbal Areas withinthe
State of Assam. The North-Eastern Fronter
Agency. The status of Union Territory was con-
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ferredonAruanchal Pradeshon21.1.1972 un-

derthe provisions forthe North-Eastern Areas
Re-organisations Act. 1971.0n 20th February,
1987, the Union Territcry of Aruancnal Pradesh
became atull-fledged State ofthe Indian Union

Some pre-Consttutional laws were also
extendedtc Arvanchal vhenever occasions
aross.. However, anumberof Central laws still
remainto be extenderdto the State.

The Governmentof Aruanc!iai Pradash
requestedihis Ministry toinifiate action to enact
legislationto exrendvarnous Pre-Constitution
Central Acts. to Arunachal Pradesh. The rea-
sons given bythem ar2 as under;-

“Smize: our requestis for extension of 18
pre-Constitutional Central Acis. about 10
Ministnies Fave tube moveatorextensicn
of meselaws. This course of action would
be repetitine exercise by each Ministry to
move the Pariamentforextension of each
iaw which may perhaps be a long time
drawn porches and may eventake years.
Itv.ouid be more convenientand easier if
the Home Ministry could coordinate and
move the Parhiaiment forextension ofthe
proposedlaws.”

1648 hrs.
(Shn Peter G. Marbaiang - in the Chain

The pace of planned economic develop-
mentin Aruanchal Pradesh has been acceler-
atedoverthe years and consequently, greater
activities are laking place inthe fields of trade,

SHRI KABINDRA PURKAYSTHA
{Silchar): Mr.Chairman, Sir | isetosupportthe
Centrallaws (Extension to Arunachal Pradesh)
Bill. Really . it is a matter of happiness thatthe
Govemment ot Aruanchal Pradesh requested
the Govemment of India for extension of certain
Central laws to their State. | am sure by this
extension of Central Laws, the developmentand
progress of the State will be easierand there will

VAISAKHA 23,1915 {SAKA)
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beotherfavorableiactorstoo. Inthatrespect it
1svery much essentialthat the Bill be pass=:l
andthe Central Laws be tendedto the State ot
Arunachal Pradesh.

Inthis connaction. | would like todraw the:
attention of the Governmantand of the House:
thatthenorth easternstates of theccuntry are the
mostbackward States anaunfortunately. most
ofthe State are hill States and comm inication
gapinver, muchthere. As aresult ot that. the
dzvelopmznt ofthe North Eastern States are
veryslow. So. thereis a sense of alimentation
ntheNorth Eastern States. |. therefore. request
the Governmentio look into the interests and
furtherdevelopmeni ofthe Morth Eastern Ragion
while passingthis Bill.

| would like to say one more thing in thus
connectionthatitis very unfortunate that there
isasense ofdifference amongthe pepulation of
ditferent States. feelthatthis inner-line permit
might be one of the premier causes for that.
Whenever a person goons to anv hill State,
particularly to Mizoram. he has to take this
inner-line permitandunfortunately, we all know
thatin allthe Morth Eastern States thousands of
croresof people areleavingthe plainareas and
whentheygotootherareas, they are treated as
outsiders. We all belongto the same country.
The sentimentto separation should nctbethere
among the people of this country. Mizoram is
there adjacenttomy censtituency ana! must say
that the businessmen andthe plain pecple who
have been residing there since long and doing
their business, they have been harassed in
many ways. As regards the business permits
etc.. there are not being renewed and they are
being askedtocome again. as aresultotthis. |
haveseenthereis afeelingamongthe people
thatif we are not allowedtostay in Mizoramwhy
shouldMizo people stayinthe other States. This
sentimentis very muchthere. this sentimentwill
daintily create spittoon among the population of
this country whichis notat all desirable. | amnot
speaking against Mizos. | am simply telling
whatsentimentsare grown whichis unfortunate.
I am surely Member of this House 1s of the
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opinionthatthere should be this kind of senti-
ment in the minds of the people. This is not
desirable. Butthis is whatis happening.

I knowMizoram very well from all aspects.
| have to make a request to step this kind of
attitude. Somanytimes | had discussions with
the Ministers of Mizoram saying this kind of
feelingis notgood. | amtheresident ofthe State
of Assam. | have every rightto goto Aruanchal
Pradesh, Mizoram or Meghlaya and to stay
there. Ifthe activities are againsttheinterest of
the State, then only the question of cussing from
the State will come. But so long as this is not
there, residingandworkingintheinterest ofthe
State, why should this sentiment bethere?

Iam ofthe opinionthatthe Central Govern-
mentis aware ofthe situation there. | have been
writing letters tothe Minister of Home Affairs, the
Minister of deference/pointing aboutthese facts.
The Government should look into this matter.
Thisis alithe moreimportantinthe region like
the North east Northeast region is surrounded
by foreign countries. Thereis a danger of attack
atany moment. Alitheterrorists of Northeastare
given cover, shefterby Bangladesh. They are
goingto Burmaand coming fromthere. Theyare
making continuous attack on the peopleof this
country. Infiltration is geing on. Allthese prob-
lems are there inthe Northeastern region.

Inthis situation, extension of Central laws
toany State ofthe Northeastern region is very
much appreciable. ltis the interestofthe people
and intheinterest ofthe unity ofthe peopleand
the masses of this country.

|donotwantto take muchtime ofthe house
ingoing to the subjectin details. | requestthe
Government that this Bill be passed and it
shoukd be extended to that region. Every steps
should betakento seethatthis typeofsentiment
among the people in particular State only the
peopie belonging to that State should stay-inthe
Northeastern region should go and the people
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who areliving in each State should be allowed
tolivein peace solongastheir activities are not
againstthe interests of that State.

16.59 hrs.

DR.C. SILVERA (Mizoram) Sir, the hon.
Member has said aboutMizoram and aboutthe
innerline permitand allthat.

As you know, Mizoram is one ofthe most
undeveloped States inthe country. Insurgency
isthereforthelast20years. tusedtobepartof
onedistrict of Assam, undivided Assam. Being
inthe remotest corner ofthe country, duringthe
Britishtime itself, this innerline permit has been
introduced which is still carried on till today. In
the memorandum if settlement between the
Central Government andthe M.N.F_ this clause
is stillcontinuing. The people of Mizoram are not
againstthe Plan people or people from outside
the State. The business people are mainly of
non-Mizos and we are gratefulto them.

17.00hrs.

TheCongress Government in Mizoram is
trying its betto bring the people of Mizoram into
the national mainus tream. That is exactlythe
reasons why ShriLaldenga, whowas under-
ground leader, was given thechiefMinister ship
ofthe State. Thisistobring Mr. Ladinginto the
national mainstream.

Butl am very sorryto state thatthe people
who aretrying to dive out the non-Mizos from
Mzoram arethe opposition party people. During
theinsurgency period, it usedto the Mizo Na-
tional Front and now itis Mizo National Frontand
JanataDal. Itis very unfortunatethatthe people
who are supporting the Opposition parties are
the people who are trying to send non-Mizos
fromMizoram. The congress Governmentin
Mizoramis trying its bestto stop this activity. |
would liketo assurethehon Membersthatas
long as Congress Government s in power in
Mizoram, we will try to stop that Butifsome
other Party comes into power, | cannot say that

*Not recorded.
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would happen. But as foras Congressis con-
cerned, we aretrying our bestto stop allthere
activities and to bring the people of Mizoraminto
the national mainstream. (interruptions)*

MR. CHAIRMAN: Thatwill notgo onrecord.

SHRILEETAUMBREY (Arunachal East).
Sir; 1thank you very much for giving metimeto
speak.

Asthe hon. Minister has said, Aruanchal

gotUnion Termitory statusin 1971 andfullfledged
Statehood in 1987.

| mustsaythat Aruanchal is lagging behind
ineconomic developmentbecausewegotthe
Statehood very recently. After Aruanchal
achieved fulfildged Statehood, we could seeall
round development ofthe State.

| could not understand the motive behind

the Central Government for keeping so much of
lacuna inthe Aruanchal Statehood Bill. Firstly,
I must register protest as a repersentative of
Aruanchalthat in article 371(A), youhavegiven
a special powertothe Governor of Aruanchal
Pradeshinrespect of lawand order. | hopethe
hon. Members in the House will share my
sentimentbecause | have beentellingas and
when | gotthe chancethat thisisthe only State
inthe country wherethere is no law and order
problem. We usedtocallitanisland of peacein
the ocean farmer. | do not understandthis. What
haswarranted the Central Governmenttodo it?
Whilegiving the Statehoodto Arunachal, this
_ special power has been given tothe Governor.
‘Nowherein the Statehood Bill has this provision.
Itis because Arunachal Pradesh s surrounded
onalithethree sides by theinternational bor-
ders, thatis, China, Myanmarand Bhutan? Or,
do you suspectthe people of Arunachal Pradesh
because allthe other neighbonng States have
undergrounds or secessionist forces? Youare
not doing justice by including this Article. You
haye given special power to Mizoram. Whatyou
have given itto Mzoram should have beengiven
to ArunachalPradesh also |donotsaythatyou
should nothavegiventoMzoram UnderArticle
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371G, you have given special provision with
respecttothe State of Mizoram. It says: Notwith-
standing anything inthis Constitution:
(a)noActof Parliamentin respect of

(i) religious or social practices ofthe
Mizoram,

(ii)Mizo customary law and procedure,

(iiiyadministration of civil and criminal
justiceinvolving decisions according to
Mizo customary law,

. (iv)Ownetshipandtrmslerofland,

Shallapplytothe State of Mizoram unless

- theLegislative Assembly ofthe State of Mizoram,

by aresolution so decides. ”

Why said that this provision should have
been givento Arunachal Pradesh. The pointis
that Arunachal Pradesh has got population of
about 8.5 lakhs. Butwe have so much of diver-
sity among thetribals. We have got morethan
20 major tribals sects. We have so many differ-
entspoken languages. But, unfortunately, in-
stead of giving the special provisions in respect
of Arunachal Pradesh, youhave giventhe spe-
cial power to the Governor, which | must object

The hon. Minister was telling that this pro-
posal has come from Arunachal Pradesh Gov-
emment. | do not know howthe Governmerit of
Arunachal Pradesh would face the situation
without these laws not being extended to
Arunachal Pradesh. | am citing a small example
likethe Railways Act of 1941 Sofaras | know.
I donothave aninch of railway ine my constitu-
ency. Of course. in other constituencies, there
isonlyabout6-7 km. of railway line. Perhaps just
by extending the Central law to Arunachal

-Pradesh, you wantedto showthat Arunachal

Pradesh has also been brought to the main-
stream ofindia | haveno objection as such !
also fully supporttheBill.

*Not recorded
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Sir, lamsorryto saythat | could notbe here
inthe Housewhen the hon. Ministerintroduced
theBilitoday . But | was going through the bill
introduced by thehon. Minister ShriS.D. Chavan
inthe Rajya Sabha. He had all administration for
theNorth-Eastern Council. Youknow, theHome
Ministry is the maddal agency for he North-
Eastemn Council. Youmustbe aware ofwhat is
happening inthe North -Eastern States. Onthe
7th. there was a meeting ofthe 36th Session of
theNorth Eastern Councilat Tanager. Normally,
the Home Minister or some Ministry attend the
meeting. Also, the amount of money that you
haveallocatedtothe NEC is someager. ltis only
Rs. 265 crores. ltis not enough for other on-going
schemes whattotake of newschemes. Thatis
this year has warned - | understand he also
written a letter to the Prime Minister - that he will
resign,, he cannot function as the Chairman
without has meager amount. | donotunderstand
howthe Home Ministry has totally negiectedthe
North Eastern Region, whereas are fed up of
hearing onething. Whosoevermaybehereinthe
power, they all say thatthere is special thrust.
special category and special stages giventop
the next states. But | don't seeany changewhile
being called a special category State, why the
North Eastern region should be given a special
category statein later and spirit

As faras Arunachal Pradesh is concemned,
we are poor and perhaps, thepoorest Notthatwe
do not have anything. If you see the natural
resources, perhaps’ we have got the highest
naturalresources . If you seethe natwral betray,
we havethe most beautiful landscape. Wehave
everything. Evenwe haveuranium, coal, oiletc.
We are very fetile land in Arunachal Pradesh.
And with the identified petemial as forwe can
generate 30000 megawatts of electricity. You
can very well understand where is the special
attention or special grafts given by the Central
Government Arunachal is called by the planters
asthehomeoftea. Its climaticconditionis good.
soilis good. lts climate and soil has been found
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betterthanthat of even Darjeeling and Assam.
Butunfortunately, nothing has been givento
Arunachal Pradesh.

Ihaveasincere requestto make. lamsure
the hon. Minister may have an earnest and
sincereintention for the socio-economic devel-
opment of Arunachal Pradesh. But my request
is mere please extension of laws will not do ,
pleasegive please give enoughto Arunachal,
enough fund to Arunachal Pradesh for its
infrastructural developmentsothat . wecanalso
bepoundofhaving ashareinthe nation. building

With these words, |would liketosportthe
Billandthank the Minister for brining the Bill

Last but notleast, Iwould like to mention
another draconian lawthat you have aiready
extended without even the request of the
Arunachal Pradesh Government, that is, the
Armed fortes special power Assarm and Manipur
Act, 1958. | do notwantto elaboratethis Act |
hope.. thehon. Members knowthatthisis the
mostdirection lawthat you haveimposedonany
State. | do not understand why this law and
special power to the Government has been
givento Arunachal. | must say that you do not
trustthe people. But | challengethatthe people
of Arunachal are noless Indians then any other
Indians. | challengethat you cannot question
aboutthe integrity ofthe people of Arunachal
Pradesh.

Ihopethe hon. Minister will do something
positivein ordertowithdrawthis special power,
that is the Special Armed forces Power Act,
1958 and Special power given tothe Govemnor.

Withthesewords, | onceagain supportthe
Billand | thank you very much for giving methe

opportunty.
{Transiation)
SHRI SURYA NAYAYAN YADAV

(Sharasa), Mr. Chairman, Sir, | nsetosupport
Centrallaws (Extension to Arunachal Pradesh)
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Billintroducedin the House. | supportin.L Ll
because we frequently visit Eastern Stajas.
inciuding Bihar. Atprescattha s jungle
is prevailinginthatarea. Parallei Governments
havebeenformedinthose States. Wheneverthe
feader, alongwith his grap of followers, passes
throughtheareain his vehicle shouting ‘Khokha
Khokha' allthe persons including traders and
local people gointo hiding inthenr housesforone
hour. ifthe people donotgointo hidingthenthere
isthreattotheirlife. Such conditions are prevail-
inginthatarea.

Dunngmy 5you 10days astay there. lhave
myself noticed that this group passes through
the area twice around 6.00 P.M. 7.00 P.M. If
anybodyis foundloitering onthe roadatthattime
" thenthis groupthese bullets or the person has
totake refugesin some house.

Therefroe I fully support the billintroducein
the House by the government yet would like to
know the reasons for which the sitluation as
cometosuchapass Whaiurethe icasunsior
which the pecple of those states an teeiing
neg;;fpri'? Inaljifn Mol T i voi s e
itis Arunachal Pradesh or Meghlaya similai
conditions are prevaiting. Cne of the reasons for
itis the though texes ai tuing collested and
naturalresource:s being exploted yetthe youth
are unable to find empioyiment. If and when
anybodyfeels beingneglectedthenhetakenlaw
intohis own hands. Therefore. lurge the hon.
NMinisterthatbesides iormulating most stringent
iaws regaling the Eastern States all attention
shouldalso be pad regardingthe develcpment
of these States. Wheneversuch conditions pre-
vailthe local people have thairown contribution.

[English]

SHRILAETAUMBREY (Arunachal East):
The hon. Memberinustwithdraw s words. He
15 alleging that ihe North-Eastera peaple ara
takinglawinto ther nanc s s ncicomparable
with Bihar, It s aheayson fnterruptions)

3. 1915 (SAKAY Fcbe Snipatii Sy

{ Transiation)

SHRISURYANARY M Y LAY, SirLifthe
factualiy representationof things aboutthe coun-
try has hurtthe feelings ofthe hon. Memberthen
Iwithdraw my words. However,

|English]

SHRILEATAUMBREY: ACommittee of
the Members of the House can vista North
Easternstaies and Bihar. (interruptions)

MR. CHAIRMAN: Shri Yadav, let us not
bringinany controversy.

[Translation)

SHRISUF." YANARYAN YADAV:In my
submission | just wantedtoknowthe reasonfor
the needforenactingsuch alaw. Onlyincase
the situation demands the laws are enacted by
the Governmentand Bills are introducedinthe
House. The Governorof Arunachal Pradesh has
beenrontferrnduncnwithspecialpowers. 1 hese
specialpowe: s it e enconienedupal
tononcieasonasthe o Do Ltk to gy
wmgthe enecialinneer conts qedurnontne Goy
emorshouidhe =" awn giifie poyet s shoukd
be conterred upon e derne Crativally st
ChiefMinister of the Stats, e e vl nswei
shouldbe extendedall cooperationinat, L,
mentziactistics, Sl wise mere enach nuinn o

Taws WIlNOY 4 C7 tut y purpesC. Wakh 3 wiev +

ensure maximun support for the 7 e
Housemax mii. ew Livihaan, sewtptd e giver
the Staie.

With these words | support the Bill and
request Shn Pilottotake the House into confi-
denceandoutlfactual positionbefore the House.

| Englishi
SHAIRAJESHPIL OT: Mr. Chairman Sir.

i the beginning. tusis on he

request ofthe Siate Government. ac oy

e b r o
A5 F Aave San

o Pradeshhasn h,r'.nrn.:}rj
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Itisin the interest of the State. | would like to draw
the attention of the whole house to this tact.
Fortunately | hadbeen also associated with this
Statebecause. | servedfornearty seven to eight
yearinthe Airthe Force. My colleague would
retollect that in 1964. nearly 29 years back,
there wereno roads there was no ration. We used
to stoak the ration by the endof March for six
months. If the rainy seasons extended up to
September, it was very difficult to let the ration
reach they people. There were droppings on
Tooting, Varying, Tailing, llog. The Central
Govemment policy has brought Arunachal
Pradesh to this stage where there i8s no more
dropping of the ration. We have a road goingup
to Tooting, etc., we have road which is appreci-
ating Valuing, Haylong. These arethe stepsthe
Central Govemnment has taken under the policy
of the lastIndrajit which has brought this

Inmust also billthe House that the people
of that State, as my colleague has said, is
misunderstood. This is the reception givenwe
you gotothere house. thisis how they receive
you:itis notthat they scare you. But their section
looks like that they are scaring. | have gone to
their houses. This is how they receive you. i you
have gone their house, you would have seen
their hospitality. Their Headman comes, he
salutes you he respects you, he offers the cul-
tural way ot weicome andlooks after you. They
are very lovable people. [ totally agree with my
colleague thatlow and . derhas never been
such a problem there because they are so
attachedto their culture. Why have we given
«pecial power to the Governor of Arunachal
#*radesh orfor thatmaterMizoram. Nagaland?
I' 1s because knowing the sensitivity in the
torder areas requirement. There are certain
rcquirements in these border areas which have
to be keptinmind iIn he naitonal interest. There
uretheborder areas. Their problems are pecu-
war. There is peculiarly in each State. Mizoram
18 adifferent problem, Arunachal Pradesh has

~iffcre:nt problem. You have tobear with the
“nwemmentthat these power have beencon-
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ferred on the Govemors, considering somany
factors inthe national interest.
i
_ wmmsmrmwa}
about inner permit. Thatis one of the forecast
retain the culture of those areas. Youwillexecuse
me. Whatl ussdiohappenin 1970forthe national
permits? lwas aflying officer there. People from
the plains used o go there because there used
tobe a quota on the population basis. Mizoram
30 permits, Arunachal Pradesh had got 150
permits. People from Punjab, UP, Biharusedto
go there and buy their national permits from

themandthey usedtocome here and use those

national permits. Thatis why when | become the
surface Transport Minister, | liberalised the
national permit saying that there is no limit on
national permit and there is no quota on national
permit.

These were shightly exploited intially in the -
northeastemn States. Thatis why we wantedto
maintain the culture of these areas. They have
very pecular clutter and peculiar way of kife and
we are Proud of that. As my colleague frc .m
Aruanchal Pradesh has said, whole country is
around of the people of those areas and the
culture that hey have retainedfor centuroes. |
have aiready mentioned that the intentionn of the
Billisto have further development. Youwantto
have development in the railway sector. You
wantto have the Railay Board Actimplemtedin ' -
that area. Similar is the case with banking
sector, industry sector andmines sector. This
is nothing which we are doing from here. | would
like to clarify the doubts that my colleague from
Arunachal Pradesh has. It is the State Chief
Minister who has requited this inthe interest of
the State Government, for the development t:alI
the State. i

Withthesewords, | thank all the hon. Mem-
berwho have sharedtheir views on this. Let me’
assume thatwhat his being done by the Govern-
mentis intheinterest of Arunachal Pradesh and
inthe interest of the nation.
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and Pension of M.Ps.
MR CHAIRMAN : The question is:

/ “That the Bill to provide for the exten-
sion of certain Central laws tothe state
of Arunachal Pradesh, as passed by
Rajya Sabha, be takeninto consider-
ation”.

The motion was adopted

MR. CHAIRMAN: The House shall now
take up clause by Clause consideration of the
Bill. The Questionis::

“The Clause 2to 5 stand part of the Bill"

The motion was adopted

Clauses 2to 5 were addedto the Bill

MR,. CHAIRMAN: The question is

“Thatthe scheduledclass 1, the enacting
‘lgnale andthe lone tile stand partof The Bill"

the Motion was adopted.

the Schedule, Close | the Eating Foamand
the tile were addedtto the Bill;.

SGHRUIIRAHE PILOT:is, | begto move

“That the Bill be passed™.

Mr.Chairman : The questionis

“That the Bill be passed”

the motion was adopted.

MR. CHE! RMAN (Shri Peter G
Marbaning):: The House shali nowtake upitem
no.11 oftoday’s agenda Shri Vidyacham Shuida.
1727 hrs.

_ SALARY ALLOWANCES AND PENSION

OF MEMERS OF PARLIAMENT

(AMEDEMENT): BILL"

THE MINISTER OF WATER RE-

(Amendment) BIll 350

SOURCES ANDMINISTEROF PARLIAMEN-
TARY AFFARIS (SHRI VIDYACHARAN
SHUKLA): ibegtomove:

“That the Bill further to amendthe salary,
Allowance and Pension of Members of
Parliament Act, 1954, be taken into on
consideration.”

Sir, the Joint Committee on Salaries an
Allowances of Members of Pariamenthadbeen
making various recommendations fromtimeto
time for increasing the salaries , allowance and
facilities to the Members of Parliament and
allowances and facilities to the Members of
Parliament and pension to Ex-members of
Parliament, After examining all the
reccommendation, acceptance oftheserecom-
mendations have been decided upon. It will
certainly involve expenditure to the exchequer
but, looking tothe onerous work andthe duty of
Members of Parliament, the expediter thatis
involvedis notdisproportionate to the require-
mentofthe hon. Members of Parliament. The
proposals thatwe intendtoacceptwouldinvolve
arecuring expenfiture to the tune of Rs.11.48
crores; andthe rulers that we wouldamendedto
give certain facilities to the hon,. Members
would require about RS, 57 lakhs; and these will
be giventhoroughthe amened of the rule

Several recommendations have not been
acceptedbecause, ofthefinancial stringency. In
short,. the aims thatthe Billseekstoachieve are
as follows:-

(1)  We will nses the daily allowance of
Hon,. Members from, Rs, 150toRs.
20 subject to the condition that the
members sing the ragister on alithe
days ofthe Session othe House for
whichthe allowance is claimed; '

(2)  Toincreasethe read mileage from,

* Moved will the recommendation of the President.



